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Government of Chhattisgarh
Commercial Tax Department
Mantralaya
Dau Kalyan Singh Bhawan, Raipur

NOTIFICATION

Raipur, Dated 20-01-2010

No. F-10/1 /2010/CT/V ( 3 ) - In exercise of the powers conferred by section 10 of
the Chhattisgarh Sthaniya Kshetra Me Mal Ke Pravesh Par Kar Adhiniyam, 1976
(No. 52 of 1976), the State Government hereby:-

(1)  Exempts the class of goods specified in column (2) of the Schedule below from
payment of tax to the extent specified in column (3) from 16-01-2010 to 31-03-2011:-

SCHEDULE
S.No. Class of goods Extent of exemption
(1) (2) 3)
1. Sugar Whole of tax

(2) S.No. 1 and entries relating thereto of Schedule to the notification No.
F-10-29/2006/CT/V (17) dated 30-03-2006 shall deemed to be omitted with effect
from 16-01-2010.

By order and in the name of the
Governor of Chhattisgarh,

(V.K. Rai)
Deputy Secretary
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Government of Chhattisgarh
Commercial Tax Department
Mantralaya
Dau Kalyan Singh Bhawan, Raipur

NOTIFICATION

Raipur, Dated = £lo= [oelo

No. F-10/ &2 2010/CT/V ( 27 ) - In exercise of the powers conferred by section 10
of the Chhattisgarh Sthaniya Kshetra Me Mal Ke Pravesh Par Kar Adhiniyvam, 1976
(No. 52 of 1976), the State Government hereby makes the following amendment with
effect from 1¥ April, 2010,-

AMENDMENT

In the following notifications for the figure related to period of the notification
“2010" the figure “2011” shall be substituted:-

S.No. Notification No. Date
1) ) G3)
1. A-3-28/2000/8.T./V (33) 13-04-2000
2. F-10/20/2003/CT/V ( 39) 01-05-2003
B F-10/70/2003/CT/V (93 ) 06-10-2003
4, F-10/29/2006/CT/V (17 ) 30-03-2006
3 F-10/58/2006/CT/V ( 50 ) '_ 28-04-2006
6. F-10-33/2007/CT/V ( 24 ) } 02-04-2007

By order and in the name of the
Governor of Chhattisgarh,

(V.K. Rai)
Deputy Secretary
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Government of Cnnatusgarn
Commercial Tax Department

Mantralaya

Pau Kalyan Singh Bhawan, Raipur

NOTIFICATION

Raipur, Dated ¢} /Dl-\ } 2 0\D

No. F-10/ 22 /2010/CT/V ( 2’1 ) - In exercise of the powers conferred by section
10 of the Chhattisgarh Sthaniya Kshetra Me Mal Ke Pravesh Par Kar Adhiniyam,
1976 (No. 52 of 1976), the State Government hereby exempts the class of goods
specified in column (2) of the Schedule below from payment of tax to the extent
specified in column (3) from 01-04-2010 to 31-03-2011, subject to the restriction and
conditions specified in column (4) of the schedule the said Act:-

SCHEDULE
S.No. Class of goods Extent of Restrictions and conditions
Exemption
(1) (2) (3) (4)
1. Fly ash bricks Whole of tax When the goods specified in |
specified in entry column (2) are manufactured
No. 27(a) of within the State of Chhattisgarh.
schedule II.
2, All product Whole of tax When manufactured by small

excluding lime
stone

enterprise, established In
Chhatisgarh State, where the
investment in plant and
machinery does not exceed one
crore rupees. N

By order and in the name of the

Governor of Chhattisgarh,

(V.K. Rai)
Deputy Secretary
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Government of Chhattisgarh
Commercial Tax Department
Mantralaya
Dau Kalyan Singh Bhawan, Raipur

NOTIFICATION

Raipur, Dated 3| f 03 f jo

No. F-10/29 /2010/CT/V ( A< ) - In exercise of the powers conferred by section 10
of the Chhattisgarh Sthaniya Kshetra Me Mal Ke Pravesh Par Kar Adhiniyam, 1976
(No. 52 of 1976), the State Government hereby makes the following amendment in
notification no. A-5-14-97-CT-V (78) dated 29-09-1997.-

AMENDMENT

In Schedule to the said notification-

In S. No. 4, the entry no. (ii) against column no. (3) shall be omitted and after
entry no. (i) the following entries no. (ii) and (iii) shall be inserted:-

Column (3) Column (5)
(i1)) When used in manufacture of clinker and such
clinker is :-
(a) sent out side the state by way of stock 25 percent
transfer.
(b) used, consumed or sold otherwise than 10 percent
in the circumstances specified in (a)
above.
(iii) When used in manufacture of goods other 10 percent
than those mentioned in entry no. (i) and (ii)

Z This amendment shall come into force with effect from 01-04-2010.

By order and in the name of the
Governor of Chhattisgarh,

oAt

(V.K. Rai)
Deputy Secretary
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Commercial Tax Department
Mantralaya
Dau Kalyan Singh Bhawan, Raipur

. NOTIFICATION

Raipur, Dated =¢ Jos[20/0

No. F-10/ 29 /2010/CT/V ( =246 ) - In exercise of the powers conferred by section 10
of the Chhattisgarh Sthaniya Kshetra Me Mal Ke Pravesh Par Kar Adhiniyam, 1976
(No. 52 of 1976), the State Government hereby makes the following amendment in
notification No. F-10-68/2007/CT/V (34) dated 24-05-2007 .-

AMENDMENT

In Schedule to the said notification-

In column (3) against S.No. 1 Cigarette, in place of the words “Whole of tax”
the words and figures "Partly so as to reduce the rate of tax to 7.5 percent" shall
be substituted.

2. This amendment shall come into force with effect from 01-04-2010.

By order and in the name of the
Governor of Chhattisgarh,

(V.K. Rai)
Deputy Secretary
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Government of Chhattisgarh
Commercial Tax Department
Mantralaya
Dau Kalyan Singh Bhawan, Raipur

NOTIFICATION

Raipur, Dated 22/04/2010

No. F 10-29/2010/CT/V ( %7 ) - The following corrigendum is being issued
in respect of Notification No. F 10-29/2010/CT/V (35) dated 31-03-2010,
issued by the State Government in exercise of the powers conferred by

section 4-A of the Chhattisgarh Sthaniya Kshetra Me Mal Ke Pravesh Par
Kar Adhiniyam, 1976 (No. 52 of 1976):-

CORRIGENDUM

In the second line of Hindi version and first line of English version of said

notification the word and figure "section 10” the figure “section 4-A” shall
be substituted.

2.This amendment shall be effect from 01-04-2010.

By order and in the name of the
Governor of Chhattisgarh,

7

(V.K. Rai)
Deputy Secretary
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Government of Chhattisgarh
Commercial Tax Department
Mantralaya
Dau Kalyan Singh Bhawan, Raipur

NOTIFICATION

Raipur, Dated 25-06-2010

No. F-10/ 32 /2010/CT/V ( 52 ) - In exercise of the powers conferred by section
20 of the Chhattisgarh Sthaniya Kshetra Me Mal Ke Pravesh Par Kar Adhiniyam,
1976 (No. 52 of 1976), the State Government hereby makes the following amendment
in the Chhattisgarh Sthaniya Kshetra Me Mal Ke Pravesh Par Kar Niyam, 1976,
namely,-

AMENDMENT

(1)  In the last Para of the proviso of Sub-rule (1) of rule 8, the words and sentences
"A dealer may file return in form VII electronically affixing his digital signature
issued by certifying authority authorised by the Commissioner. A company formed
and registered under the Companies Act, 1956, shall be compulsorily file the return
electronically." shall be omitted.

(2)  After Sub-rule (1) of rule 8, the following sub-rule (1-A) shall be added:-

"(1-A) (a) A dealer may file return in Form VII electronically without digital
signature or affixing his digital signature issued by certifying authority
authorised by the Commissioner.

(b) A company formed and registered under the Companies Act, 1956 shall
compulsorily file the return electronically.

(c) A dealer registered under the State Act, whose annual gross turnover
exceeds rupees forty lac, shall compulsorily file the return electronically”

2. This amendment shall come into force with effect from 01-07-2010.
By order and in the name of the

Governor of Chhattisgarh,

(V.K. Rai)
Deputy Secretary
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Government of Chhattisgarh
Commercial Tax Department
Mantralaya
Dau Kalyan Singh Bhawan, Raipur

NOTIFICATION

Raipur, Dated 30 /o ¢ /o /0

No. F-10/ 22 /2010/CT/V ( 6 2-) - In exercise of the powers conferred by section 10
of the Chhattisgarh Sthaniya Kshetra Me Mal Ke Pravesh Par Kar Adhiniyam, 1976
(No. 52 of 1976),-the State Government hereby makes the following amendment in
notification No. F-10/29/2010/CT/V (34) dated 01-04-2010:-

AMENDMENT

In schedule to the said notification-

In restriction and condition specified in column (4) against S.No. 2, the word
“small” shall be omitted. '

2 This amendment shall come into force with effect from 01-04-2010.

By order and in the name of the
Governor of Chhattisgarh,

go—X

_—

(V.K. Rai)
Deputy Secretary
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